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Land Acquisition

4639. SHRI SUNIL KI.JMAR SINGH:

Will the Minister of RURAL DEVELOPMENT be pleased to state:

(a) whether there is a provision to return the additional land acquired by the Government for

specific purposes io the farmers after fulfilment of the purpose and if so, the details

thereof;

(b) whether the excess acquired land have been retumed to the farmers after the completion

of mining work and if so, the details thereof; State/UT-wise;

the present status of the acquired land returned to the farmers, State/UT-wise; and

whether the land has been returned after making it arable or levelled and if so' the

details thereof?

(c)

(d)

ANSWER

MINISTER OF STATE FOR RURAL DEVELOPMENT
(SHRI RAM KRIPAL YADAV)

(a)to(d) AsperEntry l8andEntry45of Listll(StateList)of theSeventhScheduleofthe

Constitution, the subjeci of 'Land'und it. management falls in the jurisdiction of States' Entry

42 of List III (Coniurrent List) of the seveni=h Schedule of the constitution provides for

,,Acquisition and requisitioning of property". Land acquisition is undertaken by the Central and

State Governments under various Ceniral and State Acts, including the Right to Fair

compensation and Transparency in Land Acquisition, Rehabilitation and Resettlement Act'

2013.

section l0l of the Right to Fair compensation and Transparency in Land Acquisition,

Rehabilitation and Resettlement Act,20l3 provides as under:

.,When any land acquired under this Act remains unutilised for a period of five years from the

date of taking over the possession, the same shall be returned to the original owner or owners or

their legal heirs, as the case may be, or to the Land Bank of the appropriate Government by

reversion in the manner as may be prescribed by the appropriate Government

Explanarion-For the purpor. of inis section, "Land-bank" means a governmental entity that

focuses on the conversion of Government owned vacant, abandoned, unutilised acquired lands

and tax-delinquent properties into productive use'"

Further, as per the information provided by Ministry of Mines, Mines and Minerals

(Development and Regulations) Act, 1957 is the central Act for regulation of mines and

development of minerils. There is no provision in this Act or the rules framed thereunder

whereby land can be acquired by Government for mining purposes.

Information on state-wise or district-wise land acquired or returned is not maintained

centrally in Department of Land Resources.


